'CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No.0, A, 1488/1996 o _

Present': Hon'ble Mr., D. Purkayastha, Judicial Member

JAGDISH SARKAR
VS. ‘ o , . -
UNION OF INDIA AND ORS. BN
For the applicant : Mr. T.D. Roy, counsel
For the respondents : Ms. K, Banerjee, counsel

‘Heard on : 22.7.99 | ' C Order on ¢ 22,7.99
. Heard 1d. counsel tor both sides.

2. _ It appears from the records. that the réspondents did

not file any reply to the O,A, though the case isgs admitted on
12,8.98 with the direction upon the respondents to file reply

within 4 weeks. Mg, K, Banerjee appearing for the respondents

'submits that she has not received the briet ot this case till
is - newly

date since it/a transterred matter and she has beenLengaged
{_(2“5; the respondents, o , . | ~
| | 3.  The grievance ot the'applican't is that he retife,d
o o from service on 1,3.96 as.a Booking Supei:‘visor, Grade~I, under
"Eastern Railway and during his service period ‘he was’pnv:omoted _‘
to the post of m@frc:l.al Supeersor Gr.I Azimganj, Eastem
Railway in .the pay scale of Rse 2,000/—3, 200/-—(RP) which was
fixed to Rs. 2,060/~ w.e. £, 19.7.93 l:&ut he had not been- given

the benei:its ot the said post to which he is entitled as per

fes. According to the applicant, he made several representation
to the autharities stat.lng his griev.ances therein but the
respondents did not take any action till the date of his 4
and till today.

retirement‘( So, the appllCant filed thisg application berore
v \ this Tribunal tor getting appropriate reliet, In thigs O,A.

- the applicant also claimed tor payment of his DCRG money ot

Rse 7,500/= and security deposit of Rse300/- d;ake‘}a by the res




RS

-0

at the time of his appointment, alongv{rith the arrears of pay
and allowances for the period from 19.7.93 to the date of his

retlranent, with interest, to which he is entitled{on promotien)

in accordance with the rules. He made repreésentation to the

authorities vige his 1etters dated 24.8.96(Annexure B-I) and

. dated 14. 8. 96(Annexure B-2 to the app.) stating. the a.foresan.d

&

claims. T

4, I have considered the sumis‘sions of the 1ld. céunsels

for both s:.des and have perused the xecords. Since no reply
"has been filed till date, questlon of facts as statec'i in the
appllcaulon cannot be sa:l.d to ioaa,.qc:oru:rover’ced(ﬁ/B Bmor the
1nterest of Justlce, I think it would be tit and proper to
d:n.rect the respondents to dispose of the representatlon of the

ﬂ~¢€1(340
Ihcant with a speaklng/\order.

_5, In view of the abovementa.oned circumstances, the re~pondent

" No, 2, the Divisional Rallway Manager, Eastern Railway, Howrah

i® directed to dlspose ot the representatlon ot the applicant
dated 24.8.96(Annexure B-I to the appllcah.lon), treating this
application as a pﬁrt of the sane, with a.speaklng and reasoned
order, within one month from the date of communication of this
order and that order should bé communicated to the applicant
w:}thin 15 days from ’the date o% taking éecision’. If the decisionl_
of the ré'spbndents gceé in fafour ot the apgliCant, the applicant“ .‘
shall be paid all h:LS outstandlng dues, as claiméd in this .
application wmth:m 2 months trom the date or taking dec:.s:.on@:DL.
‘mu/e appllcant shall also be entitled to get interest on the- e
amount as per ext:ant rules, if the aec:LsJ.on goes in ‘his favour.

Liberty is given to the applicant to i:J.le application airesh

if he. is aggrieved by the decision of the authorities. With

Vi ’

these observations, the 0.A,  is disposed ot awarding no costs.
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